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PART V.—Acts of the Parlinment of India assented to by the President and Acts enacted and Ordinances
promulgated by the President.

GOVERNMENT OF INDIA

MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Dellti, the 28th August. 1977 Bhadre 6,
1893 (Saka).

The Iollowing  President’s  Act enacted on  the 28tk
August, 1971, is published [or general information; —

THE INDUSTRIAL DISPUTES (WEST BENGAL
AMENDMENT) ACT, 1971,

No. 8 or 1971

Enacted by the Presidear in the Twentv-second Year of the
Republic of India.

An Acl further to amend the Industrial Disputes Act. 1947,
tnats application o the State of Wesi Bengal.

In exercise of the powers conferved by section 3 of the
31of 1971, YWest Bengal State Lesislatuve (Delegution of Powers)  Act,
(971, the President is pleased (o enact as follows:

1. This Act may be called the Industrial Disputes; (West Shore tishe.
Bengal Amendmenty Act, 1971,

2. The Industrial Disputes Act. 1947 {hereinafter referr- Applicas
140f 1947, cd 1o as the principal Act), shall, in iis application to the tion.
State of West Bengal, be amended for the purpose and i
the manner hereinafter provided.
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gf;s:;gon 3. After section 25FF of the principal Act, the follow-
section ing section shall be inserted. namely: —
25FFA. .
“Sixty days’ nouice 25FFA. (1) An employer who inlends
to be giveu of inten. to close down an undertaking shall

tion to close dowmn

any undertaking. serve, at least sixty days before the

date on which rthe intended closure is
to become effective, a notice, in the prescribed
manner, on the State Government srating clearly
the reasons for the intended closure of the under-
taking:

I’'rovided that nothing in this section shall apply to—

(«} an undertaking in which nor more than fifty work-
men arce emploved or were employed on any
day of the preceding twelve months

tb) a branch establishment, in the State of West Bengal,
of—

(1) an  establishment, being acompany regisiered j o 936.
under the Companivs Act, 1956. having regis-
tered office outside the said State, or

(z) any other establishment, having head office oul-
side the said State,

where the c¢losure of such branch establishment has
become necessary consequent on the closure of the regis-
tered office or the head office, as the case may be, of that
establishment or that other establishment.

(2) Notwithstanding  anything contained in sub-sectiom
t1), the Stale Government may, if it is satisfied
that owing to such cxceptional circumstances as
accident in the undertaking or death of the em-
ployer orv the like it is necessary so to do. by
order. direct that provisions of sub-secrion (1}
shall not apply in relation to such undestaking for
such period as may be specified in the order.™.

Insertion 4. After section 30 of the principal Act, ihe following
of new section shall be inserted. namelyv: —
section )
A, .
“Penalty for closure 30A. Any emplover who cluses down
without notice. , {ertaki FPT] :
any undertaking  without  complying,

with the provisions of section 25FFA.
shall be punishable with imprisonmeat for a term
which may extend to six months 2nd with fina
which may extend to five thousand rupees.”.

V. V. GIRT,

President

N. D. ' NAMBOODIRIPAD.
foint Secy. to the Covt. of India.
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REASONS FOR THE ENACTMENT

In the recent past a number of industrial egtablishmenrs
have closed down in West Bengal leading to loss o4 produc-
tion and great hardships to the workers. There s ag
present no legal bar to the employers declaring sudden
closures ; under the Industrial Disputes Act, they are requir-
ed 1o give either one month’s notice or pay wages in lieu of
notice to the workmen. Government consider thar it should

fizve an opportunity to go into the causes of closures and

rake such sieps as it may think necessary for avoiding the
closures. A compulsory notice of sixty days for this purpose
is being provided for by suitable amendment of the Indusicial
Disputes Act. 1947,

2. "The requirement ol prior notice before closure shall

not applv. however. in respect of (a) small  establishmenis |

emploving less than fiftyv workmen. (b} closure of branch
establishments sitnated in the State of West Bengal in con-
sequence of the closure of registered office or the head offive,
as the case muay be, of establishments situated ourside thai
State. Provision is also being made to grant exemptions from
the requirement of prior notice in certain exceptional ¢ircuin-
stances. such as. accident in the undertaking. death of the
employver or the like. The proposed section 30A lavs down
the penalty for closing down anv undertaking without the
prescribed notice.

3. The Committee vonstituted under the proviso {o sub-
section (2) of section 3 of the West Bengal State Legislature
{Delegation of Powers} Act. 1971 (31 of 1971). has been con-
sulted before the enactment of this measure as a President's
Act.

P. M. NAYAK,

Sevretary to the Govl. of India.
Departiient of Lubour ond Employment.
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